115 Written Answers ~ [RAJYA SABHA]

Revision of agricultural education

1332. SHRIMATI RATAN
KUMARI:

SHRI NAND KISHORE
BHATT-

Will the Minister of AGRICULTURE b,
pleased to state whether Government propose
to revise agricultural education system to
enable agriculture graduates to take up pro-
fessional farming; if so, what are the details

thereof?

THE MINISTER! OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION (SHRI YOGENDRA
MAKWANA): The agricultural education
system in the country was  revised  after
careful consideration of the agricultural edu-
cation systems in the world and is based on
the recommendations of the Eudcation
Commission, 1948-49  and 1964-66 as well
as various other expert bodies. = The present
system is based on the Land Grant Pattern of
Education of USA. The first agricultural
university was established on these lines at
Pantnagar U.P. in 1960. Following' this, 23
agricultural universities have been
established covering 17 major States in the
country. . Th, curricula of  agricultural
programmes have been reviewed from time to
tim, to make it meaningful and practical
oriented. A review of this curricula was
recently made by a Deans' Committee which
submitted its report in 1982. The
recommendations of this committee have
been circulated to all the agricultural uni-
versities for adoption. The salient features
of the  curriculum  recommended for the
B.Sc. (Agri.)  programme are the inclusion
of a strong core programme in agriculture
and a number of electives which  could
enable the graduates to take up professional
farming/self employment.
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Implementation of land reform laws by
States

1334. SHRI B. KRISHNA MOHAN: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether all the State Governments ar,
implementing the land reform laws; and

(b) if so the extent of land distri-
the landless poor, State-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDULAL
CHANDRAKAR)' (a) and (b) All States and
Union Territories, except th, States of
Meghalaya and Nagaland and the Union
Territories of Andaman & Nicobar Islands,
Arunachal Pradesh, Goa, Daman & Diu,
Lakshadwcep and Mizoram have land reform
laws. These ar. being implemented except in
the State of Sikkim. Information ,, made
available by the State Governments and
Union Territory Administrations on the extent
of land distributed to the landless poor is
given in the attached statement.

[29NOV. .1985 ]
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Licences for rice mills

1335. SHRI ADINARAYANA REDDY:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state’,

(a) the State-wise number of letters of
intent and licences issued to different States
to set up rice mills in 1984-85 and 30 far in
1985-86;



